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Decision to aliow Actual Users ¢
Import Soda Ash

2982. SHRI KUSMA KRISHNA
MURTHY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:
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(a) whether it is a fact that Gov-
have decided to allow
actual users to import soda ash direc-
tly against firm contracts entered into
with overseas suppliers before August
1, 1978;

ernment
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(b) if is, the number of such con-
by the actual
users and the amount of soda ash
imported by them apgainst such con-
tracts; and

tracts entered into

(c) to what extent the demand of
soda ash is likely to be met by such
import?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIES AND (CO-

OPERATION (SHRI ARIF BEG): (a)
Yes, Sir.

(b) According to the information
available, thirteen firms have import-

ed or have been granted import licen-
ces for a total quantity of about
15,750 metric tonnes, and import ap-
plications from ten firm; covering a
quantity of 6,650 metric tonnes are
pending.

(¢) The
indigenous

estimated gap between
production of soda ash
and demand for the item is about
50,000 tonnes, against the figure of
22,400 tonnes that would be avail-
able through commitments made be-

“fore 1-8-1978.

Representation made by State Gov-
ernments regarding Report of Seventh
Finance Commission

2983. PROF. P. G. MAVALANKAR.
Will the Minister of FINANCE be
pleased to state:

(a) whether one or more State Go-
vernments have reac_ted to and repre-





